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Chore Committee Report on 
Credit Facilities 

*263. SHRI H.N. GOWDA : 
\.y ill the Minister of FINANCE be 
pleased to state : 

(a) whether any representation 
has been received regarding Chore 
Committee report on credit facilities ; 
and 

(b) if so, what are the details and 
what is the reaction of Government 
to the same? 

THE DEPUEY MINISTER IN 
THE 1'1.INISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT) : 
(a) Yes Sir.-

(b) A statement is laid on the 
Table of the House. 

Statement 

Representation have been received 
by Government as also Reseve Bank 

of India e a d~  directives issuedby 
the latrter based on recommendations 
of the Working Group which reviewed 
the system of 'Cash Credit.' Broadly, 
the representations over such aspects 
as adverse imFact of the provisions 
designed to secure large contribution 
of the borrowers towards working 
capital on production and further 
expansion, difficulties in fixation (jf 
peak level and non peak level credit 
requirements hardships to borrowers 
arising out of provisions for ad hoc 
limits for unforeseen contingencies 
at higher rates of interest, problems 
likely to be encountered in operaing 
a bill financing limit instead of a cash 
credit limit against book debts diffi. 
culties in compiling sophisticated 
quarterly Feturns and penalties 
contemplated for non submission 
of these returns . 

The directives issued by Reserve 
Bank regarding the regulation of the 
Cash Credit System are primarily 
appHcable to bigger borrowers who 
are expected to be in a position to 
undertake proper credit p 'anning and 
have an information system to 
monitor all aspects of their business 

e a~i ns on regular basis .. ~~ in  
in VIew the over all prIOrIties of 
competing demands on limited 
bank funds it is also considered 
desirable to secure some reduction 
the degree of reliance of such 
borrowers (other than sick 
units) on the banking system. In 
case a corrower is not a positioa 
to comply with the requirement of 
minimum contribution immediately 
the excess is treated as working capital 
term loan, repayable over a period 
not e~ ceeding five years. This step is, 
therefore, not likely to stand in 
the way of production. Special 
problems peculiar to specific 
units or situations regarding grant 
of ad hoc limits, fixat!on of 
peaklevel and non-peak lfvel limits 
substitution of cash credit limits aga-
inst book debts by bill limits ec. 
can always be mutually sorted out 
among the borrowers and their banks 
on merits of each case. 




